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FINAL ORDER NO. 10279/2026 

Date of Hearing / Decision : 07/04/2026 

Dr. AJAYA KRISHNA VISHVESHA 

None is present for the appellant. The learned Authorised 

Representative is present for the department. On previous two dates of 

hearing 7th January, 2026 and 19th January, 2026 the appellant did not appear 

before the Tribunal. It appears that the learned Counsel for the appellant is 

not interested in disposal of this appeal and he is not taking any interest in 

the early disposal of the appeal. Therefore, as per the inherent power vested 

in this Tribunal as noted in 2009 (244) ELT 497 (Bom.) CHEMIPOL Vs. UNION 

OF INDIA, the present appeal has become liable to be dismissed for non-

prosecution. Accordingly, the appeal is dismissed. However, liberty is being 



granted to the party to seek restoration of appeal, in case deemed fit by 

adequately explaining the reason thereof.  

2. Appeal is dismissed.  

(Dictated and pronounced in the open Court) 
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MEMBER ( JUDICIAL ) 
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